IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT - IV
ITEM No. 4

IA-2352/ND/2021

(IB)-441(ND)/2020
IN THE MATTER OF:
Anil Kumar Applicant
Vs.
G.K Dairy and Milk Products Pvt. Ltd. Respondent

Order under Section 9 of IBC

Order delivered on 31.05.2021

Coram:
DR. DEEPTI MUKESH,
HON’BLE MEMBER (JUDICIAL)

MS. SUMITA PURKAYASTHA,
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Applicant : Mr. Sunil Wali, Mr. Gurmeet Singh,
Mr. Manoj Kumar Garg, Advocate Advs.
For the Respondent : Ms. Garima Sharma, Advocate
ORDER

IA-2352/ND/2021:

This is an application filed by erstwhile IRP seeking direction from the Court
whether to proceed in CIRP or not, based on e-mail received from the Court
Officer dated 19.05.2021. The copy of e-mail is annexed. Such application
did not be filed. Since IB-1601/ND/2019 is allowed to be withdrawn and
stands disposed of, as per the order dated 18.05.2021, though the order
specifically does not mention that IRP is discharged but the moment IB
application is allowed to be withdrawn it means that the IRP is discharged
from the date of the order.

Application dismissed.

Sd/- Sd/-
SUMITA PURKAYASTHA DR. DEEPTI MUKESH
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

UPASANA






